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PAPERS LAID ON THE TABLE 

REPORT OF C.A.G. OF INDIA ON 
UNION GOVT. (CIVIL) REVENUE RE
CEIPTS 1970-71 AND NOTll'ICA
TIONS 'UNDER CUSTOMS ACT 

THE DEPUTY MINISTER IN THE 
MINISTRY 01- l'lNANCE (SHRIMATI 
SUSHILA ROHATGI): On behalf of Shri 
K. R. Ganesh, J beg :to lay on the Table-

(I) A copy of the Report (Hindi ver
sion) of the Comptroller and Au
ditor General o[ India on Union 
Government (Civil) Revenue Re
ceiJ;>ts, [or the year 1970-71, under 
arllcle 151 (I) of the Constitution. 
[Placed ill libmry. See No. LT-
3599/72.] 

(2) A copy each of the following No
tifications (Hindi and Eng'lish ver
sions) under section Iii!) o[ lhe 
Customs Act, 1962:-

(i) G,S.R. 382(E) and G.S.R. 383 
(E) publilshed in Gazette of 
India dated Ihe 19th August. 
1972 with an explanatory me
lllorandulll. 

(ii) The Trans(er of Residence 
(Amendment) Rules, 1972. 
published in Notifications No. 
G.S.R. 1003 in Gazelle of 
India dated the 19th Augnsl, 
1972 together with an expla
natory memorandum. 

(iii) G.S.R. 1004 and G.S.R. 100:; 
published in Gazette of Iudia 
dated the 19th August, 1972 
togelher wilh an explanalory 
memorandum. 
r Placed ill /ibran·. S,:e No. LT-
3600/72.] , 

el) A copy of NOlification No. G.S.R. 
9fil .(Hincli and English versions) 
published in Gazette of India daled 
the 12th August, 1972. issued nn
under the Central Excise Rules, 
1944, togethcr wilh an explana· 
tory mcmorandum. r Placed ill 
lil,,-ary, Sec No. LT-~(ilJlfi2.1 

STAl'EMFNT SHOWING :\CTION 
("O;\I:\rFNDATIO!'JS MAnl-', IN 
RFI'OIIT OF COMMITHE ON 
AND I~n)H.M'\TIO!\i MFOIA 

T.\KI· N ON In> 
PART II Of 

fiR( MIU',\STI:'\r. 

THE DEPIITY ]'"IINISTER TN TITE 
MINJ.~TRY Oy; lNFORMATION AND 
BROADCASTING (SHR.I DI-IARAM SIR 

SINHA): I beg to lay on the Table a st'l:le
lllelll (Hindi and English versions) showlllg 
action taken on the recolllmendations con
tained in l'art II of the Report of the 
Committee on Broadcasting and Informa
tion Media on 'Coordination of Media of 
Mass Communicalion'. [Placed in lihrary. 
See No. LT-3fi02/72.] 

DOCK \VORKEIlS (REGULATION OF EMI'1.0\'-
\IENT) AMENDMENT RULES, 1972 

TI-IE DEPUTY l\IlNlSTER IN THE 
1I1lNISTRY 01- LABOUR AND REHABI
LITATION (SHRI BALGOVIND VER
MA): I beg to lay on the Table a copy of 
the Dock Workers (Regulation of Employ. 
ment) Amendment Rules, 1972 (Hindi and 
F.nglish versions) published in Notificatioll 
No. S.O. 2043 in Gazette of India dated 
Ihe 5th August, 1972, under sub-section (3) 
of section R of the Dock Workers (Regula
tion of Ell1ployment) Act, 1948. [Placed in 
lihrary. See No. 1.'1'-3603/72.] 

RrpORT OF COMMlrrFE TO RI'.VIF\V ,von.KIN(; 
OF NATIONAl. AKAIlFMIES ANIl I.C.C. R. 

THE DEPUTY MIN1STER IN THE 
MINISTRY OF EDUCATION AND SO
CIAl. WELFARE AND IN THE DEPART
I\IENT OF CULTURE (SHRI D. P. 
YADAV): I heg to lay on the Tahlc-

(I) A copy of the Report of Ute Com
mittee appointed to review the 
working of the National Akade
mies and the Indian COllncil (or 
Cultural Relations. 

(2) A statemcnt explaining the 
('eaSOlIS for not laying' the Hindi 
version of the ahove Report sinllll
lancously. I Place(\ in library. Sri' 
No. 1.T-'lli04/72.] 

NOTlFII'ATlO"S I'NIlEIl AI.I.,INIlIA SEII\'I('I'" 

ACT 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
F. H, M()HSIN): I beg 10 lay on the 
Tahle a copy cach o( thc following Notifi
calions (Hindi amI I·:nglish versions) under 
sub·scuion (2) of seclion ~ of the All India 
Services Act, 1951 : .. -

(I) The Indian Adllliuisirative Service 
(Fixation of Cadre Strenglh) 
Eighlh AnH'lHlmcnt Regulatio"" 
1!172. puhlished in Notification No. 
(;.S.R. :li/(E) ill Ga/cltc of IlHlia 
daled Ihe 17.:11 ;\lIgtlSI, 1!172. 

(:!\ The Four{('(,llih Alllcn(1nH'1II or 
1!)7:! III the IlIdi,," Arlllllllislraliw 
SI'l'Iirc (I'a\'\ Rilles. I')!)·!. puhlish
cd iJl Nolili(aliou No, (;.S,R. ~78 

(I':' in (;'"('11(' IIf India <luted Ihe 
17th Align,!, (1)72. 
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(3) The Indian Administrative Ser
vice (Pay) Thirteenth Amen<lmcnt. 
Rules, 1972, puhlished in Notifica
tion No. G.S.R. 384(E) in Gazelle 
of India dated the 21st August, 
1972. 

I'ig'Ol'ously implemellted. Under this Pl'()' 
:--;ramme, arrangements are heing made f~r 
immediate augmentation of irrigation fact· 
lities hy commissioning of existing tuhe
wells and construction of new Olles, instal
lation or pumping scts, erection of Imlc/If! 
hllnds for divert ing water from rivers and 
streams, and completion of irrigat ion chan-
nels, ctc. The supply of seeds, fertilizers, 
pesticides, plant protection equipmcnt, 

lPlacl'd ill library. 
72.] 

Sec No. LT·3605/ aerial spray and of short-term credit is llso 
heing arranged. Special allocations, over 
and aho"e the Plan provisions, are being 
made to the State Governments for imple
menting the emeregency production pro
gramme. 

11.29 hrs. 

STATEMENT RE. DROUGHT CONDI· 
TIONS IN THE COUNTRY 

THE Mll'lSTER OF AGRICULTURE 
(SHRI F. A. AHMED): I heg to lay on 
the Tahle a statement on drought cOlllli
tions in the country. 

SIale1ll"II1 

The lIon' hie Memhers will kindly recall 
ltH' statClllcnt .nade in the House nn the 
bt August, 1972, regarding the drought 
silllation in certain parts of the country. 

1 am glad to inform the House that with 
the recent rains, the drought situation ami 
the prospects of the II/writ crops ha\'c im· 
pro\ed tn some extent in most parts of the 
country. However, as a result oE the earlier 
dry spells, scarcity conditions arc prevail· 
ing in some areas of Andhra Pradesh, 
Bihar. Gujantl, Maharashtra, Mysore, 
Madlna I'radcsh, I\\anipur, Nagaland, 
Ori,,,. Rajasthan. Tripma, Uttar Pradesh 
and \\'cst Bengal. Tn all these States, effec· 
tive and adequate relief l11casures (:nntinllc 
10 he undertaken h~' the State (;()\'crn· 
Illents, 

Central '[canl"; have h\' 1I0W vi~itec1 the 
States of !lihar, Oris~a, 'Rajas.'than, Tri· 
pma, H.P, ami West Bengal for on-the· 
spot assessment of the situation. Such 
Teams woulel shortly be visit.ing Andhra 
}'radesll, 1\1 a(lI" a Pradesh, 1\1 allarash tra, 
Manipur, Mysoi-c, Nagaland and Rajas. 
than. The request of the Clljarat Govern· 
men! for deputing a Central Tcam has 
ju,t IJC('11 re«~ived and i, under considera· 
lion. [\fl·;lIlWhilc.', cHl·/'lIC loan ih.;;islalltC :'!:tl 
(he funtc'l'Ill'(l Stale Gu\·C'rnnwnt.... whcr-
e\cl' reqllil'e(\, IIn< heen prcwide(l. 

r\" pari of the new inilirl1ive takeu hy 
11l\ :\Iini .. tn Ihi~ )('ar. a rOllntl'\"\,\'ide 011-
(IrJ,\(-ru \ PI'Olhlftion proAralllnw for re,.de\', 
ill~ Ih,· I""", of II ... I,IIal'il (rops an(1 in 
'H'CI"in~ tilt" IHOI11u linn or ralli aud ;-.lIm· 
IIWI unp'" ha"i 1)(~l'1I III)ln1l1a\(:(1 ;uul i .. hcinJl; 

Altogether, Rs. 85.43 crores have been 
"anct ioned b) the Central Government so 
far to the \'arious affelled Stat<;s as ad·lwe 
loan assistance [or the relic[ operations, 
towards assistance for implementing the 
Emergency Production Programllle and 10· 
ward, short-term loans for agricultural ill
PlltS. 

l\Iy colleaglll's. Shri Shilllle, Prof. Sher 
Singh ami I, as well as senior oflicers o[ 
my 1'\'1 inislry, ha\'e visitl'(1 most of the 
affected States and held discussions wit.h 
the State Go\,ernments to ensure Ilhat time· 
Iy and effective measures are takell for pro· 
"itling: relief. 

At the advice of my Ministry, the State 
Go\'ernments have strengthened and aug· 
mented the public distribution system to 
ensure the availahility of foodgrains, parti
cularl\' in the areas affected by scarcity. 
\\'e have adequate stocks of foodgrains to 
meet all the reasonahle requirements of the 
State Go\'ernmenLs. 

In the House, particular a!tent inn has 
heen drawn bv the Hon'hle Memher Shri 
Sh iv Shankar }'rasad Yaela\' to the scarcit" 
c(lndition~ in Rihar and to cerlain al1cg-cd 
rast''> of death clue to ~lal"\'atinl1 there. 'T'he' 
drought' has undouhted\v affected large 
parts of Bihar. However. the State Govern· 
ment as well as mv Ministrv have taken 
prompt and effective measures to provide 
relic[ to the people by opening relief 
works, organising gratuitous relief and un· 
dertaking the necessary public health mea
sures, The State Government has also con· 
stituted an AIl·Partv Relief Coordination 
COlllmittee. ' 

I \'i,it<'d tht' State re('elltl\' and held e1is· 
c""iolls wilh th" State (;o\'ernmenl. l\h 
loll"<lAlIl', Shri Shin,le, and s('nior onidal, 
if! 11\\' 'l\rinisln' ha\'c ;11..;0 di",'u""'e<l \ ad,"I'" 
matl('I') re1:I'il~A: 10 (he ~tlpply of r(~od~rnlr'" 
~'Iul nrglllll'ntioll of r('lH:~f nperalltll1'l, :1.',,1 
tl", 'I"'cial produclion prOl(lall1'!'" w~th 
Ih" !-O:;" .. Chief l\'jinj.t('r ;"',' '"'1 W' "" I' 


